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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/00621/2019 Date of order: 17.6.2019

~ Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member

Soudamini Barik,
Daughter of Paramananda Barik,
Wife of Suchitra Nayak,
Aged about 41 years,
- Working as Senior Nursing Superintendent,
' Ofﬁce of thek,ADMO / Berhampore,

: ‘Health Umt Berham;;ore
Pin ~ 760005 and
Res1d1ng at Basudevon_ ar,
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1 Umon of Indla, ,
Serv1ce ‘through-the General Manager
'Eastern Railway, :- " . .,
47, N.S. Road, RO
Kolkata - 700 001. A

Rirg.
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2. The General Manager,
East Coast Railway,,
Raul Sadan,

Chandra Sekharput,
Bhubaneswar - 751 017.

3. The Senior Divisional Personnel Officer,
East Coast Railway,
Khurda Road,
Pin -

4. The Chief Medical Superintendent,
East Coast Railway Hospital,
Khurda Road,

Pin -

Respondents
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For the Applicant : Ms. A. Sarkar, Counsel
For the Respondents : Mr. T.K. Chatterjee, Counsel

ORDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached this Tribunal under Section 19 of

the Administrative Tribunal’s Act, 1985 praying for the following relief:-

“(a) To direct the respondents to*mduct the applicant into statutory pension
scheme under Rallway f{Pensmn) ﬂRules,g 1993 and,. State Railway P.F. Rules
notionally treatmgsth" m %o*hdve been appomted’ as Staff Nurse from the date
when 31 Staff Nurses were allowed to join undert the Eastern ‘Railway in their
different Medlcalenzts within 31,12 003 in terms of the,,panel dated 14.7.2003
as contaified., n Annexure ] 1" ifor the limitede purpose of grant of
) t .:

‘TOJ»ISSHC necéssary dlr ct£10n { tod gra.nt béneéfit of the Judgmen ¢
-'-'o irt in Inspector Ra1end1;€*81ggh vs U“O Ig &H501;S . forthw1th st © *

(c) »;%Io derCt g,gthewrespondent

a-'ﬂ'ﬁ

pension under CCS (Pe; sion Rules, g1972

(b)

Ay

pl1cant was *deerréfed to

have - ‘been appozaﬁtcd as* Stgff Nu ‘ rm;'tuf)nallyfkt
(Pens‘}lon) Rules, 1972/ Raj way‘iﬂ (Penswn@ Rules,
%Rgles 4 '%L‘?e- A - ;
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ﬂ(e) To direct the “respc
Tepresentation« of the *xapphcm

COI‘I’CCt perspectlve
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(ﬂ Towdlrect the respondents to produce the ent1re recerds of the case before
this® Hon’ble Tr1bunal for"effectwe ad]uchcatlon of the 1ssues mvolvedﬁherem

g %
b e e T
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(g) And to pass such’ further order or orders as* ithe Hon’ble Tnbunal deem fit
and proper T, T Ay R &

2.  Heard Ld. Counsel-for both sides, examined documents on record.

e o

The matter is taken up at the admission stage.

3. The applicant’s submission, as articulated by her Ld. Counsel, is
that, applieant had applied for the post of Staff Nurse in response to
Employment Notice No. 2/2002 of the respondent authorities, and, after
successful completion of the said selection, the name of the applicant
figured at Sl No. 31 in the list of 35 candidates recommended for.
appointment vide reference dated 31.7.2003 of the respondent
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authorities. That, on 15.12.2003, the applicant went through her medical
test subsequent to her offer of appointment dated 25.11.2003. Her

appointment. orders, however, were issued only on 09.02.2004 because of

.which the applicant could not avail of the facilities of the Old Pension

Scheme. The applicant had approached the respondent authorities with

a representation dated 30.3.2019 praying for benefits accorded by the
Hon’ble High Court at Delhi in Writ Petition (Civil) No. 2810/2016

{Inspector Rajendra Singh & ors. v. Union of India & ors.} but, as

such representatmn remams »xpendmg at the level of the respondent

Manager Eastern Rallway, Kolkata, to dlspose*of such representatlon if
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recewed at hlS end w1thm a perlod of 12 weeks fror;'i 'Ehé date ‘of receipt
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in accordance Wlth Jdaw a'i"rd»,-cgnqvey his dcg;gi-ori in tl},c»‘-‘form of a reasoned

and speaking order to the applicant forthwith thereafter.

6. With these directions, the O.A. is disposed of. Parties to bear their

own costs.
i L e
(Dr. Nandita Chatterjee) . (Bidisha Bdnerjee)

Administrative Member Judicial Member
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